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OPEN CllURT 

CENTRAL Al)'l IN ISTRAT IVE TRIBUNAL 

ALLAHABAu 8£ NC H : ALLAHABALl 

---

ORIGINAL AP~LICATION NU.125 Of 2004 
ALLAttABAu THIS THE 13TH UA( OF F~ BA UARY,2004 

Gambhir Singh, 
so n of Late Ram Behadur Singh, 

re s ident of Village Ranjitpur {Sikandrapur), 

Post Of f ice Souran Khera, 

Jist rict-Kan?ur ue hat. • ••••••••• Applicant 

( By Advocate Shri A.C. Ti~ari ) 

Versus 

1. Union of Indl a , 

") -.. 

through Director Gener a l, 

Employees Estate Insurance Corporation, 
Panch Deep Bhawan, 
Kot la Marg, 

Neu Oelhi • 

nesional Director, 
Employees, Es t ate, 

Insurance Corpor a tion, 
Panch ~e ep Bhawan, 
Sar vo day a Nag ar, 

Blanpur Nager. • •••••••••••• Respondents 

( By Advocat e Shri P.K. Pandey ) 

The applicants claim for compas sionate a ppointment 

uas once rejected vide order date d 10. os.2000 (Annaxure A-1) 
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by Assistant Director (Administ~ation) anu again by Deputy 

Director vida order dated 22/23.10.2000 (Annexure A-2). 

Order dated 22/23.10.2000 (Annexure A-2) is varbtim repatation 

of t he order dated 10.os.2000 pas sed b; Aasistant Director 

(Administration). Both those orders are cryptic and do not 
~ (,. trs.e.. \,-

L.ciS r Jares the reasons why the case or the applicant was not 

found suitoble for the compassionate appointment. The 

authorities, in my opinion, should ha ve recorded reasons why 

the case of t he applicant was not round suitable for compassio-

nate a ppointment. 

2. In the facts and circumstances, the orders ' . -
ate liable to be quashed. The Orig i nal application 

succeeds and is allowed. The impugned orders dateu 10.os.2000 

(Annexure A-1) and order dated 22/23.10.2000 (Annexure A-2) I 

are 4ues hed. The respon dent no.2 is 

tne case of t~ e app l icant and decide 

di rected to re-cons ider 
'- ~'--

his Re~eLror compassionate 

a ~pointme nt by pas s ing a reasoned order within a period of 

tua months from the date or receipt of a copy of this order. 

3 . There shall be no order as to costs. 

Vice-Chai man 

I Neelam/ 


